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आदशे/ORDER 
 

PER VIKAS  AWASTHY, JM: 
    

  This appeal by the Revenue is directed against the order of Commissioner of 

Income Tax (Appeals)-2, New Delhi (hereinafter referred to as 'the CIT(A)') dated 

12.09.2019, for assessment year 2011-12. 

2. This appeal was filed by the assessee in 2019, notice of hearing of appeal was 

duly served on the assessee through RPAD. A perusal of file shows, that despite 

service of notice none appeared to represent the assessee on any of the dates fixed 

for hearing. The AR of the assessee filed application for transfer of appeal from 
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Delhi Benches to Indore Benches on 05.12.2023. The said request for transfer of 

appeal to Indore Benches was rejected on 19/01/2024 inter alia in the absence of 

NOC from the Department. Fresh notice for hearing of appeal was issued to the 

assessee on 27.03.2024 for 04.06.2024. An application for rescheduling the date of 

hearing of appeal was received from the AR of the assessee on 30.06.2024. On 

04.06.2024 none appeared to represent the assessee. On 07.06.2024 the assessee’s 

request for rescheduling of appeal was rejected by the Bench as the appeal was 

already listed for hearing on 12.08.2024. On 12.08.2024 again none appeared to 

represent the assessee. A fresh notice was issued to the assessee by RPAD for 

today. Again no one is present to represent the assessee. Its seems that the 

assessee is not interested in pursuing the appeal.  This being an old appeal is taken 

up for hearing with the assistance of ld. DR and on the basis of documents available 

on record.   

3. The assessee in appeal has raised multiple grounds inter alia challenging 

reopening of assessment u/s. 147 of the Income Tax Act, 1961 (hereinafter referred 

to as 'the Act') and addition of Rs.6,59,50,000/- made u/s. 68 of the Act on account 

of unexplained cash credit.  

4. Ms. Kirti Sankratyayan, representing the department vehemently defending 

the assessment order and the order of CIT(A), prayed for dismissing appeal of the 

assessee/appellant.  

5. We have heard the submissions made by ld. DR and have examined the 

orders of authorities below. The assessee in ground of appeal no. 4 & 5 has 

challenged validity of reassessment proceedings on the ground that the reasons 

recorded for reopening do not show that these are 'reasons to believe' of the AO 
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but there are 'reasons to suspect'. However, to substantiate the said contention no 

material is placed on record by the assessee. Hence, in the absence of any contrary 

material, we don't see any reason to take a contrary view.  Thus, ground of appeal 

no. 4 & 5 are dismissed.  

6. The assessee in ground of appeal no. 6 & 7 has challenged the addition u/s. 

68 of the Act on merits. The AO in the assessment order has made addition of Rs. 

6,95,50,500/- u/s. 68 of the Act. The said addition is made on account of 

unexplained credits in the bank account of the assessee.  The CIT(A) has upheld the 

findings of the AO, no material is available before us to controvert the findings of 

the authorities below. Thus, in the absence of any material to rebut the findings of 

the AO/CIT(A), we find no merits in ground no. 6 and 7 of appeal, hence dismissed. 

7. Ground no. 8 to 10 are argumentative and are in support of ground no. 6 and 

7. The ground of appeal no 1 to 3 are general, hence require no separate 

adjudication.  

8. Ergo, the impugned order is upheld and appeal of the assessee is dismissed. 

Order pronounced in the open court on Friday the 08th day of November, 

2024. 

                      Sd/-                                 Sd/-     

        (NAVEEN CHANDRA) (VIKAS AWASTHY) 

लेखाकार सद᭭य/ACCOUNTANT MEMBER ᭠याियक सद᭭य/JUDICIAL MEMBER 

िदʟी/Delhi, ᳰदनांक/Dated          08/11/2024 
 
NV/- 
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